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CaWTRAL UmiMISTRAnVa raiBUMAL, FTilNCIH'a RSMJH
Ma?f mmi. '

Mevv Delhi; this the ><'' April^ 1996,
HOM^Bii: i\ia.S,R,ArjIG£ , MaiBRRCA),
HON'BLE DR^.VHDAVALLI, Ma/18ER<J).

Shr-i Daya Chand (Haghav), •
ii/o Sliri Ano lak Chand,
aged about 25 years,
R/o A-19,
Ganesh Nagar,
Pandav Mag.ar 0 otn pie x, DeIhi App lie ant

By Advocate Shri S.S.Tewari.

1, Covt.of isicr of Delhi,
through Chief Secretary, Govt, of NGT
of Delhi, Old Secret.ariate,
S.F.Mukerjee Marg,
Delhi.

2, Chief Engineer (Irrigation 8. Flood),
Govt. of I'd, Delhi,
4th Floor, I3BT, Building,
Kashniri Gate, /
Delhi,

3, Asstt, Engineer(P) Panchayat,
Sub-Division, Minor Irrigation Division,
Govt,' of iNJCT of Delhi,
Khyber Pass, Delhi .Respondents,'

By Advocate Shri Vijay Panditaf

JUDGMEMT

By Hon'ble M.r,^ S,R,Adiae^ Member (A),

vVe have heard Shri 3,3#Tevvai'i the applicant

and Shri Vijay Pandita for the respondents,'

2« The applicant has a legally enforceable

right for reinstatment as /fork assistant vv.e.f,

31,8,94 and salary and allowances as vVork Assistant

from 1.6,93 to 31,8.94 only if it is established

that he was appointed as /Vork Assistant. The applicant

has not filed any appointajent letter , and frora the
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i DR,A, VEDAVALLI ) ( S,R,AD.IGE^^)
M0«BER(J) member (A).
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attendance certificate dated 6,-5.94 at page 18 oT'the

OA, it does appear that the applicant was engaged

only as an Apprentice.' This fact is also born out

from the documents filed by the respondents in their

reply. The applicant bases his case on scnne other

attendance certificates issued by the Assistant

Engineer(Panchay3t) Govt. of NCT of Delhi, which

describe him as Work Assistant but unless he can

furnish any document to show that he was indeed

appointed as a Work Assistant, we do not find it

possible to grant the relief prayed for by the

cqpplicantj

3, Under the circumstance, the OA fails and is

dismissed^ No costs!




